CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

Petition No. 374/MP/2026 alongwith I.A. No. 130/2026
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Record of Proceedings

The matter was called out for hearing in virtual mode.

2. During the hearing on ‘admission’, the learned counsel for the Petitioner
submitted that the present Petition has been filed seeking declaratory and
consequential reliefs pursuant to the notification dated 11.7.2025 issued by the
Government of India, Ministry of Environment, Forest and Climate Change
(MoEF&CC), dispensing with the requirement of Flue Gas Desulfurization (FGD)
systems in category-C thermal power generating stations.

3. The learned counsel for the Respondent objected to the admission of the
Petition on the ground that the Petition is vexatious and, therefore, not maintainable.

4, The Commission, after hearing the parties, directed as under:

a) Admit and issue notice to the Respondent, subject to just exception;
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b) The I.A. No. 130/2026 being an urgent listing application, is disposed of,
as the matter has been listed.

c) The Respondent is permitted to file its reply on or before 15.9.2026, after
serving a copy on the Petitioner, who may file its rejoinder, if any, on or
before 30.9.2026.

5. The Petition shall be listed for hearing on the issue of ‘maintainability’ on
8.10.2026.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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